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Even after the assurances in 1972 
•when the Southern Bailwaymen 
#trike was withdrawn on the assur
ance of the then Minister, Mr. T. A. 
Pai in September, I see on October 
24, 1972, the Local Divisional Super
intendent has issued charge-sheets 
and notices—“Illegal strike of loco 
nuining staif m September 1972.” 
In this he said that those who have 
taken part in the ‘illegal strike’, 
then break of service is recorded and 
£hey will have to undergo all these 
punishments:

1 Foiftiluie of all leave earned
upto the date of the strike

2 Forfeiture of all passes stand
ing to employee’s credit on 
the date of the strike

3 Postponement of the date of
muement

4 Foifeiture of sei vices rendered
pnor to the date of the ille
gal strike for the purpose of 
grant of SC to PF or pension

5 Tor all purposes of benefits,
concessions and privileges 
which are determined on the 
baMS of length of seivioe, it 
should be reckoned only fiom 
the date of resumption to 
duty after the strike etc

If this is not punishment and if this 
is not provocation and if this is not 
oppression, what else is it? There 
are 3000 cases m the Southern Rail
way alone So, the situation is ex
plosive That is why you must be 
patient and considerate and if you 
want to actually bring about a satis
factory settlement, you must have to 
give a guarantee and an assurance 
that all these victimisations will he 
immediately stopped and you will 
have direct talks with the leaders of 
the loco running staff association and 
their basic demands, namely, 8 hours 
work and that they should be cate
gorised, etc.—there are other de
mands also and all these demands 1 

•am not going into because they are

with you, should be considered sym
pathetically and a solution must be 
arrived at after negotiations with 
them.

I hope with a new attitude the 
Minister will make a statement so 
that they can feel assured to come 
and talk. On that understanding the 
struggle will be withdrawn.

18.25 hrs.

BUSINESS OF THF HOUSE
THE MINISTER OF PARLIAMEN

TARY AFFAIRS <SHRI K RAGHU- 
RAMAIAH) I want to make one 
small itatement about tomorrows 
business

As the House is aware, the Resolu
tion seeking appro\al of the Procla
mation m respect of U P should be 
appro\ed bv the House before the 
13th of August Hence, it is pro
posed to give preference to it m to- 
monow order paper by providing it 
immediately aftei thn passage of the 
Indian Railways (Amendment) Bill 
This is made necessary b' the chan
ges vchith were made in the order of 
bus nes  ̂ todaj

18 36 brs.

DISCUSSION RE CURRENT STRIKE 
SITUATION IN RAILWAYS—Contd.

MR CHAIRMAN All right. Now, 
I have to take the sense of the House 
about the present debate It is al
ready 6-25 pm and we ha\e get ten 
moie cpeakeis to participate May I 
suggest that we may call the Minister 
for leply at 7-30’  May I request the 
Members to cooperate’  We have got
10 Members to speak and 66 minutes 
to go How mucK each one should 
get is something for >ou to decide

AN HON MEMBER: Six minutes
each.
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PROF MADHU DANDAVATE 
(Rajapur): As far as this issue is
concerned, Mr. Ramavatar Shastri has 
initiated the discussion. Representa
tives of one of the Federations have 
put forward a point of view. The 
name of All India Railwaymen’s 
Federation has also been brought in 
the discussion. With all respect to 
you and to my colleagues, may I re
quest you, Sir, that those of us who 
have allegiance to the All India Rait- 
waymcn’s Federation but those who 
are sympathetic towards the econo
mic demands of this particular union 
may be permitted to make a few 
observations’

MR. CHAIRMAN: Certainly more 
than anything else, as a distinguished 
Member of thi sHouse, you have 
every right, Prof Dandavat*

Now, Shri C. M Stephen.
SHRI C M. STEPHEN: All sec

tions m this House and the trade 
union movement of this country and 
the people at large are facing a situa
tion which according to me causes 
more pain than anger or embarrass
ment. Now the present situation is. 
whatever may be the origin of the 
strike, who ever may be running it. 
there is a disruption of the railway 
traffic which is causing considerable 
hindrance to the movement of food- 
grains and other essential commodi
ties which are badly wanted at this 
time. I am myself a trade unionist 
by profession if I may say so. who has 
spent about quarter of a century m 
the service of the working ciass 
according to my light It is habitual 
for any trade unionist to which ever 
class he may belong to, to react fav
ourably his heart pulsating with 
sympathy to the demands of the wor
kers. My reaction to the strike situa
tion is a deep sympathy and under
standing and a desire to get this re
solved otherwise than as a matter of 
prestige.

Having said this, may I say. on the 
other hand, Sir, we have got the na

tional scene which we have got to- 
take care of. It is too well known to 
permit of any reportrayal. It is 
absolutely necessary for us to see that 
the sinews of communications are 
kept in tact. Whether it is foodgrains 
or coal, or something else, we have- 
to see that things required by people 
are moved at top speed so that they 
may reach the starving millions oI 
our country. That is the supreme 
need of the hour. Railwaymen or no 
railwaymen, pclitician or no politi
cian, industrial worker or no indus
trial worker, the essence of our func
tioning is, we serve the needs of the 
whole nation and if at any given 
time we are not able to serve the 
needs of the nation, we forfeit our 
right to exist. That is the basis of 
our right to claim that the nation 
should protect us. Looking at the 
picture fiom that point of view, I am 
really pained that a section of the 
railwaymen felt impelled—I would
rather not attribute sny motive at all 
to choose this particular time to 
precipitate a crisis in this country. 
Is it really a crisis precipitated by the 
railwaymen. Let us look at it as a 
trade unionist The total strength of 
railwaymen, according to the latest 
figures, is about 17 lakhs. How, the 
strength of the loco running staff is
70.000 I suppose that today, these
70.000 people are not on strike. What
ever their number, I do not want to 
specify the number it is very clear 
that large numbers of trains are run
ning and the trains could not be 
running without the assistance of the 
loco staff Therefore the picture is 
that out of 17 lakhs of workmen 
operating on the railways, a section 
of them—the maximum is only 
70,000—has felt the grievance and a 
fraction of that section has gone on 
strike. And that fraction of a sec
tion is striking against the will of a 
vast majority of the railwaymen 
operating the railways and against 
the interests of the country. The 
question is: whether any trade
unionist can support their action. X 
do sympathise with their grievances-
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Any trade unionist will sympathise 
with their grievances. But, the ques
tion is how to settle all their grie
vances. At a time when the country 
is facing a crisis a fraction of them 
.should not have gone on strike hold
ing the nation to ransom.

Looking that way, in spite of the 
innate sympathy for the demands of 
this fraction of the workmen, I can 
not wish them success in their action 
and I cannot extend my own humble 
blessings to them. There are two 
recognised federations represently 
the railwaymen. The All-India 
Railwaymen’s Federation had been 
working from 1921 cnwards while 
N.F.I.R. had been working from 1947. 
And these two Federations have 
struggled and fought battles for the 
workmen. You cannot deny that they 
represented a substantial section of the 
workmen.

My inend, Dr. R'anen Sen is react
ing to me. May I ask him: ‘Do you 
really support a category union in 
this country’  In a hu^e enterprise 
like the railways, do we want a cate
gory of staff—locomen—to create a 
crisis? In that event, every section 
can create that crisis. There are about 
600 categories; there are categories 
after categories of men who can go 
on strike should every category hold 
out a strike leading the nation to 
ransom? This is a question w’veh 
we have to pose to ourselvss.

SHRI INDRAJIT GUPTA: Who
started this present crisis?

SHRI C. M. STEPHEN: I am com
ing to that. One crisis is brought 
about. And after having brought 
about’ the crisis, you say 'settle this 
crisis. Then you proceed on. This is 
a tactics, every other category of 
union can resort to. If one category 
creates crisis and asks for settling it, 
another category starts it and creates 
a crisis. Another case comes up. Do 
you want ^hat this should be the pic
ture ,tt> be here? What ’ is the princi
ple Of our trade Unionism? Why do 

.you wanf it*?

SHRI INDRAJIT GUPTA: Don't say 
like that.

SHRI C. M. STEPHEN: I have not 
gone to Oxford. I am personally con
nected with the workmen in this coun
try. Going to Oxford is not the only 
thing.

SHRI INDRAJIT GUPTA: Why are 
you deliberately diverting the prob
lem on the question of categories of 
unions? That is not the issue here 
today

SHRI C. M. STEPHEN: It is the
issue.

SHRI JYOTIRMOY BOSU: Sir,
I rise on a point of order.

SHRI INDRAJIT GUPTA: I am
the President of a Union which be
longs to the All India Railwaymen’s 
Federation and I do not support the 
principle of categorical unions. But. 
this mim-sermen on the mount from 
thu gentleman will not do. I want 
to repudiate it.

MR. CHAIRMAN: This is a matter 
of opinion.

SHRI INDRAJIT GUPTA: Reality 
is reality, both for him and for me. We 
have to face the reality. But my 
hon. friend does not want to face it 
and that is the trouble.

SHRI JYOTIRMOY BOSU: On a
point of order. Hon. Mr. Stephen 
ha* passed a remark, attacking Shri 
Inirajit Gupta at a personal level. ..

SHRI INDRA.1IT GUPTA: That
does not matter. Let him not worry 
about it.

SHRI C. M. STEPHEN: I Know
Shri Indrajit Gupta is much more 
seasoned and he does not need the 
protection of Shri Jyotirmoy Bosu. A 
man of such long standing as Shri 
Indrajit Gupta doe? not need his pro
tection.

SHRI JYOTIRMOY BOSU: We
know who, Mr. Stephen also iss.
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MR. CHAIRMAN: Shri Indrajit
Gupta is a respected leader <xf the 
Opposition and he can take care of 
himself.

SHRI C M. STEPHEN: That was
what I said Now, I am concluding 
my speech m a minute

SHRI S M. BANERJEE Shri C. 
M Stephen has said a he because Shri 
Indrajit Gupta had not gone to Oxford 
at all, but he had gone to the workers 
Moreover, Oxford is not a iactoiy

SHRI INDRAJIT GUPTA Second
ly, I have never been to Oxford He 
should know that

SHRI C M STEPHEN Who said 
so’  I never said that he had gone 
to Oxford Why should anybody take 
a cap and put it on his head and 
then sav that that was not his cap

Now, the position is this What
ever be the leason, there is a sort of 
breakdown in a particular section of 
the railways Naturally, that section 
of workmen has got some grievances 
The Federation leaders have said that 
those grievances have got to be tack
led The only question now is how 
to tackle them The question is whe
ther this particular small section 
should demand that they should have 
a regular discussion with them and 
have a settlement or whether they 
shculd agree that the other trade 
unions or federations or whatever thev 
may be which are representing the 
large sections of the workmen in the 
railways should be entrusted with the 
task of handling this question It is 
a matter for them to decide

With regard to the Ministry, the 
Ministry has got to look at it with 
complete sympathy and understand
ing But looking at it with sytnpathy 
and understanding does net mean that 
they must throw to the winds the 
fundamentals which must govern 
these negotiations. The fundamentals 
are the Question o f recognition, and 
whether a category-wise union should

be recognised. A category union, 
must not be recognised. Nothing, 
should be done which would lend 
colour of recognition to a category 
union. Again, the scuttling of the 
national life and holding the nation 
to ransom by some people who are 
holding strategic positions is a 
proposition which cannot be en
couraged or encountered Never
theless, let us not stand on pres
tige The hon Minister has put for
ward a proposition that let the strike 
be withdrawn and then all the other 
matters will be gone into The strike 
has served its puipose, namely to 
focus the attention of the country on 
certain of their demands I would 
submit that the woikmen must be 
satisfied that their strike has resulted 
m this parti ular matt* r ) ping fo us
ed properly The federations have 
come to the scene Parliament has 
come to the scene, the trade union 
movement has come to the scene, the 
Minister h a s come to the scene They 
must be satisfied with this and they 
should leave the test to Parliament 
and to the nation

The offer made by the hon Minis
ter that first the strike should be 
withdrawn and then release will be 
ordered and everything will be look
ed into, and negotiations will be 
arranged through such machinery as 
may not militate against the concept 
and the principle of union recognition 
is a proposition which must be accep
ted

Through this Parliament, I as a 
fellow  trade unionist appeal to the 
workmen m all earnestness to lend 
their ears to this appeal and withdraw 
the strike, now that their proposition 
has been brought to the notice o f 
Parliament and the nation. That Is 
the only way to end this crisis.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Would you kindly ask 
each Member to confine himself to 
five minutes? For my name is last 
on the list and I also want to speefc.
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MR. CHAIRMAN: I am afraid that 
hon. Members will have to forgive me 
if I were to li:rpit their speeches, consi
dering the time available. 

DH. RANEN SEN (Barasat) : The 
attitude of Shri Stephen does not h0lp 
in the situation at ·an. That is all 
that I could say. 
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[«ri 3nrsn«rTW*r>fi]

f, 1967 % TRtr *«rr it ^  
f*R R  Vt vJOTT *FT I VT *TfTcffa
*nf$r *nrfeT %rrefor
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|  far *nr|fr t t  ^  <ft ^ w . 

$ w t*  wr ?*r % £ 1 m r w ii
7rm t f t  cft^ff g?Tr frf^*r ?w star *rr 
w t 1

“Shri D Thengari -jsked whether 
the grievances of the firem n were 
taken on the agenda of the p ma 
nent negotiating machinery (PNM) 
by any of the affiliated federations, 
and if so, on what date He also 
asked ho* man> months or jears 
were required to consider the de
mands If the«.e demands v ere not 
considered by those federations 
what other form or method would 
the hon Minister suggest’

XRT TRVT3T f  I "crrf'W  ^ f^R - 
fr<fi?rynr 7?f t p  z*r * \ Mr?r

% fa* ^rf * f tf  *rrr*
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ŝn̂rr fa *r *r <n«pwre fowr %

*F3T  ?> spfr fa ̂  9V ̂9T ̂  

smf?r *fsr tfWV *rf?r %  ft

T̂ft farf?T to * ?ft I  ?T$1R

t fa ̂r fort *t ̂ nsfwr  r̂r sr* 

*r£r | i  ?mT  I—f̂r?? 

^ ft  zt5*t  i  wtt̂t stft

ffcrr |ft *wr %ort f i ?ft ?ht 7-t-pt

m % mft, vfa* *% STT'ft 

St 5̂T% ft I  CTW *Tft sfr srfT̂T 

SfTf »T4R * 3RT% f‘T T’T ̂  *?T*fr W 

*Ti*T«* Tfg «fTT, ift ?TprarFT'T fR 1̂7% 

fatfY % *Ti<r firftorrst̂ R 

srifr, tt % jrPrrsrftrir % fHr«rra» tt 

vrtrz spt ̂tttt | -?#t qfr *rR % «t w 

srt <nrt *rir t 3̂  f̂rrr  wf

TT *T SFTT WTT% IFfr ft ̂ Fff F̂T STFT 

iTCFT̂T ̂  *n'*<TR«T ?R  f I

«it  «? wnrrc (*(*&?’) 

itmfr ̂'r̂r, t *np ̂tfrt f far f smtp* 

sr̂rr  «rr srfyrR ft i wrt 

HT*ft % *RT(JR % Pw T?| psRFT f̂ft 

T̂Tf̂r I f̂pT *Tf TTT S*t 1TR-T f̂T

*t *p 55  ft 

*rt, ifrr  us fr wrre it

STFT̂fa wfr HTtf, fŜ R̂, fr<TTf5R0R,
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•SHRI M. S. SIVASWAMY (Tiru- 
chendur):  Mr. Chairman, Sir, I wish
to participate in the Discussion under 
Rule 193 on the Loco Running staff 
strike and to express my views  on 
thig issue on behalf of my party, the 
Dravida Munnetra Kazhagam.

Many hon. Members of this House, 
who preceded me, expressed  their 
varying views  on this issue.  But 
the Members belonging to the ruling 
Congress Party unequivocally stated 
that the strike by the loco  running 
staff is illegal and  they demanded 
withdrawal of the strike.  Sir, if you 
look at the history of the loco running 
staff strike, you will find that  this 
strike is not just a bolt from the blue. 
The seeds tor the discontent among 
the loco running staff were sown as 
early as 1967, when the loco running 
staff of Southern Bailway went  on

strike. They went on mass sick leave 
to express their discontent.  At that 
time,  the then Railway  Minister; 
Shri Poonacha, gave an  assurance 
in his reply to the question raised by 
Shri Anandan Nambiar on this issue 
on 1-8-67 in this very house as follow:

As mentioned earlier, we  will 
certainly give  very sympathetic 
consideration as per the discussion 
that took place yesterday and neces
sary action will follow the moment 
normalcy is restored.

This assurance was given to  this 
sovereign House six years  ago. It 
is most regrettable  that  after  six 
years wg are to talk about this assur
ance in this House today.  It is not 
just a year or two. It is nearly six 
years now that this assurance to the 
loco running staff is in the talking 
stage.

Sir, on 12-7-1968, the Prime Minister 
of our country, who was acquainted 
v\ith this issue, gave an  assurance 
that the grievances of the loco  run-
mg staff would be looked into  and
expeditious remedial measures would 
he  taken. Again, on 17-7-1968, th? 
then Railway Minister Shri Perumal 
Ghosh, assured this House that ex
peditious steps would be taken by the 
Railway Ministry for redressing the 
genuine grievances of the loco run-
mg staff. After that, Shri G L. Nanda
who was the Railway Minister,  on 
10-5-1970 stated in this House in the 
form ac  an  assurance that every 
effort would be made to remove the 
grievances of the loco running staff. 
On 4-6-1971, Shri K. Hanumanthaiah 
repeated the same assurance to this 
House, followed by Shri T.A. Pai on 
19-12-1972 and the present Railway 
Minister, Shri L.N. Mishra on 27.3. 
1973. It is really a matter of surprise 
that Shri L.N. Mishra continues to be 
the Railway Minister, who can  be 
confronted with his own  assurance 
to this House. In January, 1973 there 
was a Conference of All India Loco 
Running Staff in Burdwan, in which

♦The original speech was delivered in Tamil.
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*  unanimous resolution containing 
their 31 demands was passed. There 
was an unstarred question, No. 4896, 
on 27.3.1973 to which Shri L.N. 
Mishra, the Railway Minister assur* 
ed this House that every effort would 
be made to meet the legitimate de
mands of the loco running staff ex
peditiously.
19.00 fars.

From 1967 to this day, so many 
assurances have been given to this 
House and all of them have remained 
unfulfilled. Sir, 1 need not say that 
this sovereign House, which is the 
highest forum for ventilating the 
genuine grievances of the people, is 
to decide the destiny of this country. 
If the assurances given to this House 
arc not implemented, wherelso the 

people can go to get their grievances 
redressed? Six years after, when the 
assurances given hy successive Rail 
way Ministers have not been imple
mented. the loco running staft took 
this last recourse to strike. When I 
hear the vociferous arguments of the 
hon. Members whether the strike is 
legal or illegal. I nm painfully re
minded of the ancient saying that, 
when Rom s wa>» burning Nero was 
fiddling.

If four thousand tonnes of food- 
grains are not moved daily by train 
from Kandia Port to Gujarat and 
Maharashtra, the people of these 
States would face immediate starva
tion. In the southern region, many 
trains are not running due to this 
strike. When the country is lacing 
a grave economic crisis, if adequate 
quantities of coal are not moved by 
train, the industrial production in the 
country will come to a grinding halt. 
When the assurances given to the 
loco running staff during the past six 
years have not yet been implemented 
by the Government, to make the 
question of strike a matter of pres
tige for the Government and to de
bate about it as to whether it is legal 
or illegal, is indeed highly deplorable. 
’To use the powers under D.I.K., MISA 
and such other draconian laws against

in Railways *73 
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the striking loco running staff, instead 
of against black-marketeers and 
hoarders of fodgrains, is to be con
demned with all force. I appeal to 
the hon. Minister of Railways, Shri 
L. N. Mishra, to devote his entire 
attention to solving the genuine griev- 
ancep of the loco running staff in 
particular and of all the railway 
workers in general, and not dissipate 
his energy in the political feuds of 
Bihar. He should realise that as the 
Central Minister of Railways his res
ponsibility is primarily towards dis
charging his onerous duties for effi
cient working of the entire Railway 
system in the country.

In the end, before I conclude, I 
would like to point out that the de
mands of the loco running staff are 
not so extraordinary as not to be con
ceded by the Railway Ministry. They 
arr just ordinary demands, which de
serve immediate and favourable consi
deration by the Railway Ministry. 
The Railway Minister should not 
rmike this question as if the entire 
prestige of the Railway Ministry is 
involved in this, m view of the fait  
that for six long years the loco run
ning staff have drawn blank in the 
hands of the Railway Ministry. The 
assurances given to this House in re
gard to solving the genuine griev
ances of loco running staff have not 
yet bsen fulfilled. In this back
ground, the strike of the loco running 
staff should be loolced at and imme
diately their genuine grievances 
should be redressed.

With thesa words, I conclude.

jw tot , v ;
f i i f #  r. v tsrir 

fc 1 *r.“; Tf-'farfr, t ,  r*r
*rsr srit s n f f* » wfr
^  p t  a »rr *  qnf&fr «r srre*r 
T i w  %  w rk % i  « f ) « *r<~» 
fw fa  I  to  t o w ? ,  w  
vfcm 3  f v i  |
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êj ̂ rt  îWN V'vti 1u‘Fj ijXf  Ffj 

|jj tA r  ̂iT 75W ê WW M<j 4WjX 
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*rro r «rc f a * tx  «p<: »

PROF. MADHU DANDAVATE 
<Rajapur). Mr. Chairman, Sir, when 
Shri tiamavatar Shastri initiated the 
discussion 011 this important subject, 
I wish he, as a trade unionist who is 
involved in the struggle, had actually 
mobilised the mass support of variou> 
sections of this House. If I were m 
his place, I would have tried to mobi
lise the broadest support in this Houre, 
Unnecessarily he went into the Irdde 
union rivalries; unnecessarily he tried 
to rub the two Federations; unneces
sarily he brcutfht Shri George 
Fernandes into the picture. Even 
then, Sir, we will settle our account; 
of trade union rivalries somewhere 
else. It is an unwritten rule of the 
trade union movement that, when 
the workers are on strike and when 
they are in the trenches of their 
struggle, you have to see that they 
are brought out of the crisis and the 
substance of their economic demands 
is won. That is the attitude of any 
progressive trade unionist and I, as 
a socialist, in spite of Mr. Ramavatar 
Shastri’s criticism against the Chair
man of the Socialist Party and the 
militant trade union leader of a mili
tant trade union movement in this 
country, do not want to join issues 
regarding his rivalry with the Fede
ration beacuse I know that he and

liia party comrades are already part 
And parcel of the All India Railway- 
men’s Federation. They might have 
«ome grievances. Leaving that aiside, 
I come to the issue proper.

There are certain problems on which 
discussions have been going on. They 
have sent a number of memoranda. 
Mr. Ramavatar Shastri has quoted 
various communications sent to the 
railway authorities. We m this House 
are interested in solving the crisis. 
Myself and my organisation are defini
tely against any category-wise unions. 
Tne A1TUC is also against it. It is 
good that Shri Indrajit Gupta has 
made it clear that he personally and 
his trade union organisations also do 
not want the various categories to 
organise unions. In the railway in
dustry, if wc permit these types of 
unions to come up, 700 unions can be 
organised in the railway industry and 
that will be the death knell not only 
of the railway authorities but also 
of the organised trade union move
ment in the country. Therefore, we 
do not want such splinter category- 
wise unions to take place. (Interrup
tions't Please listen to me. The reality 
of the situation might be that some 
of the loco staff members might have 
a grievance against the All India 
Railwaymens Federation to which I 
have unflinching allegiance. But 
these are ways and wavs in which 
these can be settled and l would 
urge that even if any section* want 
to get their demands agitated in a big 
industry like the railways, if you 
go on launching category wise strug
gles, it will be difficult to brins pres
sure on the Railway Board and the 
Railway authorities and, in the in
terests of achieving their economic 
demands and in order to achieve their 
just demands, it is necessary that the 
struggle is as broad-based as possible. 
But on that score X shall not like to 
condemn the present struggle. T will 
not condemn the strike on the ground 
that it is not broad-based. But all
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the same, it is a struggle and, there
fore, I would consider a struggle as 
an external manifestation of an in
ternal discontent Therefore, I would 
like to tmd out asl to what tneu 
grievances are. Therefore, I would 
piead witn the Minister, do not go 
by prestige, do not go by .statu, 
symbols and 1 would also appeal to 
this category union to try to sit round 
the table and try to mobilise the sup
port or varioas s*ctions trade-
unionists in this House, and thiough 
thia Parliament and its Member we 
will request the Minister to consider 
the grievances of the loco worker.*, 
try to sort them out and see whethei 
the core of the economic demands put 
forward by this oiganisation can Df 
legitimately met I am suie the 
leadership of the two Fedeiatioiu 
also will mobilise their strength bec
ause u’timdtely if such dn organis 
ed section of the railway mdusti> 
goes out and actually develops a 
splinter tendency, it will be to the* 
detriment of the Fedeiation whether 
it is the federation led by Shu 
Sharmau or whether it is the fede
ration led bv Mr Peter Alvare^

In conclusion, I will say none of u 
differs on some of the basic demand* 
like the revocation of the sitepea?ion&, 
removal of the reversions, ending ot 
the ttansfeis, offering them pay pro
tection, offering them job ^uaranteps 
ending victimisation and giving them 
a categorical promise These are some 
of the basic issues on which e\cn the 
two federations will not disagiee and 
they will also use their good ofhee

Thei efore, on the one side 1 will 
urge the Railway Minister to consi
der the core of the economic demands 
Of course, I will not plead for giving 
representation to categorical union 
not because 1 owe allegiance to the 
All India Federation Evjen if f am 
not supporting it in the interests ol 
eigamsed trade union, but I consider 
the core of the economic demands 
quite just and I would appeal to the 
Minister and simultaneously I would
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appeal to these unions to get the 
sympathy of this Parliament and get 
some assurance from the Minister and 
advise the loco workers to withdraw 
the strike so that they may join the 
mainstream of the greater struggle 
that is coming m and whi h is to te a 
part and parcel of the wider struggle 
and which has the greater possibility 
of not only achieving youi cuirent 
demands, on which you should gvt on 
assurance just now but also achieve 
even the wider demands So, m this 
spirit of trade unionism I will appeal 
to Mr Ramavatar Shastri and the 
Minister

sptt* (arfrnn) 
ifV, ^  swr* *rfaerFr *r f  fa  

T O  1TPT% W fair viiftfW 
c t t  wr $ 1 *ff© «fto o
Sf fa w m  f t  ^  t
t  %  fans f  1 "sfflf

JfR- fcsflRT f  — *W WZF1,
jttprt, t t h f  $  % fafrc-

wi «tft ?rc t 3? sitt
«ft % T5Wi, Trifa

*nfa<rr ?r •jsrcr *rsffrfr r
f  & T  femV'ff ?

n r  *rt* vvrrrr  sft, f t
*  * rr  *r r m  n fr  *n?r r̂ r̂r*
w i <r£r 1 v f  t ^ t t

^  iiK ' tT^o rm>?er r̂r̂ R
%f\Tr M '?PR!:,’r
of-r ?iir ^rfrfr % ^  T!r*r £  1

w3gf>i 5r«mr
fgF^r fonr ^  fa  f*?T̂ r jffftrsr raft t  
csrt % faRTO £ 1 w?** fu r t
*iT$r3r ** fc 1 sri*

f«rfa t  TTnfTt *rt

^  1 ^  
q r ^  %  ^srr o t r r
w r fr  ^ f r ^ r  f w n m  t
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[vft ̂rfcs*PT srcrre]
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r̂ *7# grrei 11 £t wrr & fa 
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?fi% f?tt rp- *m ̂ ̂"if  »w  
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wm Hfim 1 

^   S*r m wzj KTTTt «rfw

^RTl[ftR W5f»WT«:̂  ̂11

m *$wp sft %fa
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SHfcl p. M. MEHTA (Bhavnagar):
I do not want to touch upon the point 
whether the shopwi be or category wiso 
union should be recognised or  not, 
because, that is not the i!t.s»ue before 
the House  The issue  betoie the 
House is the current situation in the 
Railways I would liko to ask a point
ed question to the hon Minister Has 
the situation arisen all of a ûJckn7 
No  I thmk the situation ha,  not 
airst'n all of a sudden  I Hgtet that 
the Administration genera1 lv ha> not 
attended to the gne\anees and  tĥ 
problems of the loco employ i*e*

Ai> it is, it i<* ending since Jong as 
mv hon  nend,  Shu  Ruma\atdr 
Shasaiji mentioned 111 his spetch.

Now, S11, I would like to state that 
there is a strong feeling in this coun
try, paiticularly, amongst the worneri 
and students that this  Government 
do not understand the peftctful and 
constitutional means adopted for re
dressing the grievances of the i>eop’e 
This Government only  understand* 
the language of force, threat and vio
lence  That is the situation that n 
arising every now and then.  I know 
of cc tain cases of this nature which 
were referred to P & T, in my opinion 
flv* veâs  which have  not yet 
been settled.  The workers are los
ing faith in the  constitutional  or 

peaceful approach.  And it i*  thi* 
which has ereatcd this situation.
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I would now say that the Govern 
ment should not make this a pres
tige issue. At the same time, j would 
also request the Union not to <-nkP 
this as a prestige issue  Both should 
simultaneously come toj  settlement 
by discussing across the table and by 
finding out a solution so as to bring 
the country out of the present crisis 
I end my speech only with this obser
vation.

SHE! BHAGWAT JHA AZAD: Y/. 
mean thi>  time  the  Governrmni 
should not vield to any threats Thai 
is what you want to say

SHRI P. M MEHTA:  I say thal
this is due to neqligence of the Gov
ernment  ThK Government is prtmi- 
rily responsible for this  I would sa> 
that a solution should be found out 
S<multaneously the workers, the if*- 
presentatives of the  workers  and 
Government should sit together for a 
discussion acioss the table to come to 

a solution.
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i ?nF î^T!';?r%??T»FT  nrV 

?w w tt ̂ 'twtt f ?r> -spnpt 

ftr̂ fr *r*r & irM  1 % ?rn?rr tttt 

 ̂fT t ?rw t'P 1

>ft ??anft?r  n̂mr̂fr'' 

tt TTT  ft?

«ft̂«ro t?i?o n *n̂T T»#r: ̂  ̂

iTT*rrr  f  fr Trr̂  t'W i

-41 rr?r tnr sr̂TifT w* frft ?r * fr 

hn tT crftf̂fa"  ̂1 W

fy ir ̂  ¥c «nTT f»Rr «0-«nam

ffT WT W * TfT i Tt  TT-I >7̂

«T7fT f̂ TT *F=» HFHT t- P̂T *<W9T 

|  «frr  % f̂rr ̂  ̂  w\% 'tt 

?rm nft i?mV ̂ nf̂ir ** '  ̂  ̂  

btft wt *t ̂ rft | tPtt 4 ̂



$83 Current Strike Situation  AUGUSA 6, 197$ in Railways i&is.) 384

[*ft t&o sr;fiff] 

wtt g for  pr?n?r ft m- 

*t $**t *rgt «rr *tt fa'frr ;:s> 

«fr? *mr*r $fcrr I f%   ̂ ̂  «r f*r ̂ 

% srre  *?st *rnnr *nfV ̂rr

t 1

fjScTFr

wrr£?t§*rr? VTryrw f̂w’̂ T  ̂

4?T2 ftfr’ * ̂ TT> SRWT  f for 

ar>ra %  «p-  *frr xr 1
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W I ’Pft m-.T v l̂fnn % JntoRT 

ft t xfrr  f̂ TFT ̂t| t  SrâTT
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jjt| htw«p ft fa "T̂r % ’̂rrfWrfWr 
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% srffrffrfepn wft ̂stt wr -& wfr fâi?r
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fTOJT I
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*T?R̂ 7 tfvnpo 4T fâfV 4r 4*T

**nr nftfTTft m tm\-w  *t ?1  wr t, 

T*r T5" Tr;fn7T jftsr fw  jT̂T ?T> T»T ̂

7trr f̂ i 3ir?t 15m faired I fa iT̂r 

)wW t jjz 1RWPieŴ  ^ ̂  

THE MINISTER OF  RAILWAYS 
(SHRI L N MISHRA):  Mr. Chair
man, I have listened to the debate 
with gieat patience and care.  At 
the outset I should like to assure the 
hon Members that whatever  cons
tructive suggestions have flown from
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them would be looked into carefully 
it would be my endeavour to see 

that the Loco Runnmng Staff get a 
fair deal.

As the House knows, the locomen 
went 011 stake on the nuuiught vn 
ist-2nd ol this month and louay is 
the fifth day of their strike It ha* 
been really a period of great su«a> 
and strain lor the railways to tacc 
this kind ot unexpected development, 
when the national economy is lacing 
a difficult situation. This sinke lias 
been resorted to without following 
the elementary principle of tiade 
unionism. No ballot was taken, no 
notice of strike was given to uj noi 
even the date of the strike. was com
municated to us.

SHKI INDKAJII GUPTA. Hew can 
these things be done when you have 
already declared stiikes illegal?

SHKI U  N MISHKA, i navy to 
keep tiie record stught, and i request 
>ou to be patient. 1 do not uant to 
go into the details 01 the vaiiou.3 
grievances, ana of demands of tu« 
woikers of the railways here at thio 
stage It can be discu^ed in a joint 
meeting of the representatives ol tl.e 
locomen and the railways, Heie 1 
should like to mention only one oi 
two points The strike has affected
12 out of 49 divisions on O out of 9 
zonal lailways work as on mtegiateu 
network and the mal-functioning ol
one zone or one division naturally
affects the others in the zone Th*. 
strike of the loco staff at important 
points has of course dislocated good? 
and passenger traffic. But with the 
judicious u»e of resources and high
sense of duty of willing workers
supervisors and officers, we navr 
succeeded m maintaining the flow of 
commodities essential to the life ol 
the nation and its basic industries — 
power houses, steel plants and fertili
sers. Supplies of washed coal to th<* 
steel plants have been mentioned at 
a satisfactory level and petroleum 
specials have been rushed to the 
1206 L.S —14

North. Tnc movements of foodgrains 
lrom Punjab and Haryana to the 
deficit areas, where buffer stocks were 
low, had declined to 439 wagons a 
day on the fust day of the stuke. 
It was stepped up to 580 wagons, on 
the second day and yesterday, to 010 
wagons.

JLong distance passenger services 
have been maintained at 95 per cent 
ol the normal Overall, 75 per cent 
of the passenger and 65 per cent of 
the goods services have been opeiat- 
ed during the last five days.

Heie I siiould like to put ori recoid 
my appreciation tor the sense ot 
devotion to duty and lesponsibilny 
and of the great effort put m by 
thousands of rail way men, especial! v 
the loco running staff supervisors aru 
offcceis who have kept the wheels 
moving day and night in spite oi 
difficulties I should like to give one 
assurance here to those people that 
their sei vices would not go uniecog- 
nised I am really sorry to report 
to the House that there have been 
a large number of cases of intimida
tion and coercion of the willing woi
kers coupled with physical violence 
and even kidnapping of the men on 
duty At some places, I had to men
tion the name of Dongaposi and 
Ranchi on South Eastern Railway 
the loco staff had to run away from 
their homes to escape the intimida- 
tors.

The strikers joined by* miscreants 
from outside have forced shunting 
engines as well as engines of run
ning trains to drop fire, thus im
mobilising the locomotives and caus
ing obstruction to traffic.

In one case, the regulator of an 
nngine was ripped open and the un
manned engine collided with two 
other engines, causing grievous inju
ries to some employees.

The House would appreciate thPt
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despite difficulties caused by the 
strike, the Indian Railway* have been 
able to run & large number oJt pas
senger and goods services.

Before 1 conclude, 1 would seei; 
the indulgence of the House ana 
support of the hon. Members of aii 
sections of the House in making an 
appeal to the loco running staff to 
come back to work and restore noi- 
mal functioning of the Indian Rail
ways, especially in view of the criti
cal situation through which we arc 
passing today.

I would aiso state that if this lllgai 
strike is called off within 48 hour* 
from now, all the loco running stau 
including the office bearers of then 
ciSAOtiduun who have been arrested 
wouiu oe released without any delay, 
especially with a view to facilitate 
the holding of talks with their it  pie 
sentative& regarding tnen gi le vane e&
1 would like to state heie that what
ever assurance* I had given to th 
joeomen at the time of the earlies 
strike in May 1973 would be implc - 
mented m letter and spirit I would 
like to mention here that when tn< 
May strike wat> called off, I had tnvet. 
three assurances. (1) release of those 
arrested, (2) no victimisation and
(3) discussion between the Railway 
and the representatives of the Loco 
Running Staff.

So far as the first point i« con
cerned, i.e., the release of those 
arrested, I think almost all of those 
who were arrestd have been released#

As for No. 2, to the best of my 
knowledge there has been no victim
isation. If ther£ has been any, in
dividual cases should be brought to 
our notice and they would be care
fully looked into.
MG’PnD~SJ L.S - 27*9-73 1070

About the third point, t.ev the cUs- 
cushion between the Railways and tne 
representatives of the iocomen, it 
may ue brought to your kind notice 
that three sittings were held with 
the representatives of the locomen 
and more were to follow. In the. 
meeting*, that I have been having 
with the leaders, including some 
Members of Parliament, in the course 
of the last 3 or 4 days,—I have met 
I think the representatives of INTUC, 
HMS, AiTUC and CPM also—I have 
categorically stated that there would 
be no harassment of the loco running 
staff representatives including those 
of the All India Loco Running Staff 
Association who would come to parti
cipate in the discussion which could 
be held within 5 days of the calling 
off of the strike

I would aiso say that in respect of 
the implementation of the May a&sui- 
\:v e status quo ante 10 the position 
at, on 124-5-73 would be maintained

To keep the lecord straight, I would 
•ikt* to mention one more point i c ,  
that it there has been a violation of 
the May strike assurance, it has been 
on the pait of the locomen whose 
le presents lives had given a categori
cal assurance to me that the locomen 
would not go on strike foi a minimum 
period of six months. But as the 
House knows, this strike has come 
jusl after two months. However, 1 
do not want to pursue this point but 
would only reiterate my earlier ap
peal that the locomen must come 
back to work and their grievances 
will be i >oked into.

19 55 hrs
The Lok Sabha then adjourned till 

Eleven of the Clock on Tuesday, 
August 7, 1973/Srawnw 16, 1895
(Saha).


